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W RITTEN A N SW ERS TO Q U ES TIO N S

[E ng lish ]

Indian Children in Pak Custody

*162. SHRI PINAKI MISRA : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state :

(a) whether Edhi', a social organisation of Pakistan, 
has drawn the attention of the Government to the 
pathetic condition of 38 Indian children who were 
rounded up by Pak Security forces for illegal fishing in 
Pak-waters;

(b) if so. w hether Edhi had requested  the 
Government to repatriate these children from Pakistan’s 
custody; and

(c) if so. the Governmnet’s response thereto7

THE MINISTER OF EXTERNAL AFFAIRS (SHRI l.K. 
GUJRAL) : (a) to (c) On 18th May. 1996. the Pakistani 
newspaper ‘Dawn’ carried a report which stated that 34 
Indian children were lodged in the Edhi Welfare Centre, 
Karachi. The report further stated that these children 
had been arrested by the Pakistani authorities in 
September 1994

The matter was immediately taken up with the 
Government of Pakistan who was requested to provide 
personal d e ta ils /d o cu m en ts  of these children  
Permission was also sought for officials of the High 
Commission of India, Islamabad to visit Karachi so as 
to obtain access to these children to determine their 
antecedents for taking further necessary action to bring 
them to India

Maulana Edhi of the W elfare Centre was also 
contacted to determine their background and ascertain 
their w e lfa re . M au lan a  Edhi in form ed the High 
Commission in writing that formal permission of the 
Government of Pakistan would be required by his 
organisation for interacting with our Mission regarding 
these children

Government of Pakistan has as yet neither provided 
details nor has it allowed our Mission offcials to have 
access to these children. In the present situation we are 
unable to make any authoritative assessment regarding 
these children There have, however, been indications 
that these children are from Gujarat and Daman and 
Diu and may have been in the fishing boats which were 
apprehended by Pakistani agencies for allegedly fishing 
in Pakistani waters

We are actively pursuing this matter with Pakistan 

[T ransla tion]

Sale of Arms and Am m unitions

•166 SHRI SANTOSH KUMAR GANGWAR ; Will 
the Minister of DEFENCE be pleased to state

(a) whether there is any scheme under Government’s 
consideration to sell arms and ammunitions made in

Indian ordnance factories in the international markets; 
and

(b) if so. the action being taken in this regard and 
our position in the international market?

THE M INISTER OF DEFENCE (SHRI MULAYAM 
SINGH YADAV) (a) Ordnance factories and defence 
public sector undertakings have already been exporting 
their products.

(b) The steps taken to enhance exports include 
policy and procedural liberalisation, utilisation of our 
Missions abroad, interaction with foreign delegations, 
participation in selected defence exhibitions abroad, 
undertaking publicity measures and the use of marketing 
skills and infrastructure of non-defence public sector 
undertakings and trading houses

A beginning has been made in this field. Given the 
production capability (backed by R and D and quality 
assurance support) in India and our com parative  
advantages (such as lower man hour costs the potential 
for export of conventional arms and ammunition as well 
as for undertaking  repair and overhaul work is 
substantial; but the problems of making entry of securing 
orders in a shrinking world market have to be contended 
with.

Cem ent and Power Plants in Bhutan

*167 SHRI MAHESH KUMAR M KANODIA Will 
the Minister of EXTERNAL AFFAIRS be pleased to 
state ;

(a) whether Bhutan has made any proposal to set 
up cement and power plants in Bhutan with Indian 
collaboration;

(b) if so, the details of the proposal; and

(c) the time by which the said plants are likely to be 
set up9

THE MINISTER OF EXTERNAL AFFAIRS (SHRI l.K 
GUJRAL) : (a) Yes. Sir During the visit of king of Bhutan 
from 4-7th March, 1996. the Agreements on setting up 
of Tala Hydro-electric Project and the Dungsum Cement 
Plant in Bhutan were signed on 5th March, 1996

(b) Tala Hydro-electric Project is a run-of-the river 
project on river Wangchu m Bhutan The project is 
e xp ec ted  to cost around Rs 1 8 9 1 .1 8  crores  
(Decem ber’95 estimates) and to generate 1020 MW of 
power. Governmet would be providing necessary finance 
in terms of an outright grant of 60%  of the project cost 
and 40%  of the cost as a soft loan All the surplus 
power from the project is to be purchased by India at 
rtes to be m utually ag reed  upon at the time of 
commissioning of the Project

The Dungsum Cem ent Plant is a dry process 
cement plant with a capacity of 0.5 million tonnes per 
year. This is envisaged as a joint venture between Royal 
Government of Bhutan and an Indian company to be 
selected. Government would be providing necessary 
funds as grant for this project estimated at Rs. 300


